












  

NATIONAL COMPANY LAW TRIBUNAL 

MUMBAI BENCH 
 

COURT – IV (SPECIAL BENCH) 

Item No.: 9  
                            IA 5726(MB)2025  

IN  

C.P. (IB)/3060(MB)2019  
 

CORAM: 

 

SHRI ANIL RAJ CHELLAN   

HON’BLE MEMBER (TECHNICAL) 

 

  

SHRI ASHISH KALIA 

HON’BLE MEMBER (JUDICIAL) 
  

ORDER SHEET OF THE HEARING (HYBRID) HELD ON 15.12.2025 
 

NAME OF THE PARTIES: MICROMAX INFORMATICS LTD  

VS  

GOOD DAY VENTURES (INDIA) PVT LTD 
 

For Applicant     :    Adv. Mily Ghoshal a/w Adv. Chinmay B., Adv. Shweta.  

For Respondent  :   None Present.  
 

Section 9 of IBC  
 

O R D E R 

IA 5726(MB)2025 

The present application has been filed to replace Mr. Prashant Jain, Liquidator. 

This application for the replacement of the Liquidator arises from recent 

regulations issued by the IBBI, which stipulate that an Insolvency Professional 

may not have more than 10 assignments. It is submitted that the present 

Liquidator has exceeded this limit.  

 

Consequently, the Stakeholders Consultation Committee at its meeting held 

on 04.12.2025 decided to appoint SSARVI Resolution Services LLP in place of 

Mr. Prashant Jain as liquidator. 
 

Accordingly, the present application is allowed. 

 

              Sd/-                                                                                                Sd/- 

ANIL RAJ CHELLAN                             ASHISH KALIA 

MEMBER (TECHNICAL)           MEMBER (JUDICIAL) 
/Dileep/ 


